CENTRAL HDMINISTRATIVE TRIBUNAL a

FRINCIPAL BENCH: NEJ DERHI

0.4.N0.2628/92
Now Delhi, this the 1gth day of July,1995
Hon'ble Shri J.F. “harma, Member(J)

Shri Jamel Uddin,

s/o Shri Allaha ddfln

r/o V—204 Anupam Apa rtmnnts,
Sh- -hdara,lelhi

and lasl employed =as

senior Uelfere Inspectlor

in the MNorthern Railuay,

Govt, of Indiz,

Baroda House,New Dglhi, eee Applicant

By Advocate: None

Us ,

1. Union of India
through the Chairman,
Reiluay Bourd,
Rail Bhavan yHauw Delhi,

L)o"ler—il Muna’l er
-hern Rﬁllu¢y,

o of Indiz,

oda Hause Nﬂu Yelhi, o+« - Respondznts

’

By Advocatgs Shri K.K. Patel

0 R0 L R (JRAL)

None 2ppesrs for the applicant chaugh the

C2se uzs givem 2 pass gver and taken at a?out 4 peMe
again, The 2zpplicant b2s a grieswence agsinst the
order dsted 12,3.93 by which a regovery has besn
ordered for retention of the allst ted réiluay auwar ter
in an unauthorised manner for the period from 1,2,91

till 3.2.92 and 5 radovery of rent at tha rate of

5910/~ pom, fram 1.2.91 to 31,5,91 and at the rata -

of %5.1820/- pem, wes.f. 1.6.91 to 4.,2.92, Udater
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cherges and Safaj chzrges atc, were ordered tobs
Tecoversd, The respondentts counsel Shrji KeKe Patel
popinted aut thay the spplicant e fter retiremenﬁ

from 31.1.91 did not vacate the quarter nor sought
the permission for retention of the guartap after
retirement, By obtaining a permission he could

have retained ths quarter for = period of fgup
months, The applicant f<led = suit fop carrectian
of date of hirth 3lleging that he gguld not retire
Py the actual dete of birth an 31.1.97. The

applicatian for correciion of datg gf birth wuas

dismissed gn 20,1,50, The 8pplicant appesrs to

be not interested in the mziter, 1In vieu gf this,

the application is dismissed in defzult,
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(JePs SHARMA)
MEMBER(2)
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